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UPDATED PROGRESS REPORT OF THE OVERSIGHT COMMITTEE DATED 02.09.2021 

REGARDING O.A. NO. 116/2014 IN RE: MEERA SHUKLA VERSUS MUNICIPAL 

CORPORATION, GORAKHPUR & ORS 

 

The Oversight Committee had sent its report regarding O.A 116/2014 to the Hon’ble NGT on 

21.6.2021. The report could not be considered as the hearing was adjourned.  

The latest progress in this matter is as under: 

1. Meeting of River Rejuvenation Committee (RRC): A joint meeting of the Oversight 

Committee and River Rejuvenation Committee was held on 2.07.2021. The major 

issues as directed by the Hon’ble NGT, were discussed in detail. It emerged from the 

deliberations that the spade work of tapping of drains, action plan for preventing 

pollution of Ramgarh Tal and rivers viz. Aami, Ghagra, Rapti (Rohini), Saryu, 

installation of a Common Effluent Treatment Plant (CETP) in Gorakhpur and STPs in 

Khalilabad, Maghar towns has been done by the respective agencies/departments.  

However, the funding is still not decided and thus the timelines of works are open-

ended.  The RRC directed the concerned departments to prepare a definitive action 

plan within one month with source of funding fully and firmly tied up so that definite 

time frame for work completion can be fixed. Such action plans were to be 

presented in the next joint meeting of the Oversight Committee and RRC which was 

to be held immediately after a month. The UPPCB is trying to get this meeting 

scheduled but it has not got time from the Chairman, RRC.  It was also observed in  

the meeting that whatever work has been done towards the tapping of drains and 

bioremediation has not resulted in improving the water quality of these rivers.  

 

2. CETP, Gorakhpur: The DPR for the 7.5 MLD CETP for GIDA having an estimated cost 

of Rs. 62.50 Cr was prepared by the UP Jal Nigam and sent to the NMCG for its 

approval on 11.11.2020. The NMCG appointed the IIT, Roorkee as the third party 

for carrying out adequacy assessment. The report received from the IIT, Roorkee 

has been shared with the GIDA. Representative from the GIDA informed in the 



2 
 

meeting of the River Rejuvenation Committee on 2.07.2021 that the amended DPR 

after considering the observations of the IIT,Roorkee will be submitted to the 

NMCG by 30.07.2021. Rs.37 Cr has been sanctioned for the CETP (Rs. 17 Cr by the 

GIDA and Rs. 20 Cr by the Awasthapna Vikas Kosh) and 11.15 Acre land has been 

purchased by the GIDA for the establishment of the CETP. 
 

3. Untapped drains: Out of the 18 untapped drain of Ramgarh Tal, 07 shall be tapped 

in the existing 15 MLD STP by March, 2022 through the ongoing Gorakhpur sewage 

scheme, Zone A-1 (Southern Part). The remaining 11 drains shall be tapped in the 

existing 15 MLD STP at Mahadev Jharkhandi through intercepting sewer line on 

Northern side by April, 2023. Bioremediation in all the untapped 18 minor drains 

falling in the Ramgarh Tal and 03 drains in River Aami has been started. However, a 

comparative bar chart for the period April 2019-March 2020 and April 2020-March 

2021 revealed that the water quality in Ramgarh Tal has deteriorated on all the four 

indicators. It was clarified that bioremediation work has started just four months 

back, hence its effect on water quality will be reflected in the next year’s 

assessment. 
 

4. Water quality of Rivers: A comparative monitoring data for the financial year 2019- 

20 and 2020- 2021 in respect of river Ghaghra show that the water quality has 

deteriorated on all 4 indicators at Barhalganj whereas at Turtipur the DO (Dissolved 

Oxygen) and BOD (Biological Oxygen Demand) have shown marginal improvement. 

In river Rapti, marginal improvement is seen in the DO and BOD levels both at 

Domingarh and Gorakhpur downstream while TC (Total Coliform) and FC (Faecal 

Coliform) remained more or less the same at both the places except the TC at 

Gorakhpur downstream where it has increased substantially. In river Aami, the DO 

and BOD levels have marginally deteriorated at Sahjanwa but improved at other 

two points. No data regarding the TC and FC was presented. In river Saryu (in 

Ayodhya), the DO and BOD are more or less the same but the TC shows significant 

improvement. No data regarding the FC was presented.  
 

5. Demarcation of floodplain zones: The Flood Plain Zone of the critically polluted 

stretches of rivers Rapti, Ghaghra and Saryu has been notified by the Irrigation 

Department and the process of identification of encroachments is in progress with 



3 
 

the help of the Revenue Department. 
 

6. Funding issues: The representative of the NMCG informed in the meeting with the 

RRC that it has already sanctioned project worth about Rs.28,000 Cr for UP against 

the annual target of Rs. 20,000 Cr., therefore, it is not in a position to fund any 

more project related to these rivers which are supposedly sent to the NMCG. He 

further informed that these projects may be funded through the financial resources 

of the State/Local Bodies. 
 

7. Saraya Distillery: As per the last inspection done by RO, Gorakhpur, no effluent 

discharge was found to be done by the unit. The Committee directed him to submit a 

copy of the detailed inspection report. Although, as per the reports from the UPPCB, 

the industries in the region are not adding to the pollution, yet the quality water in 

the draining river is not improving. Therefore, the UPPCB should look for reasons for 

the source of pollution in the nearby water bodies, tap them appropriately and make 

the polluters pay for it.     
 

8. STPs in Gorakhpur:  15 MLD and 30 MLD STPs are fully operational. Furthermore, 

Sahara Estate STP of 350 KLD has been made functional. 
  

9. STP for Khalilabad and Maghar towns:  DPR for Khalilabad town STP amounting Rs. 

46.32 crore (including O&M for 15 years) and Maghar Town STP amounting Rs. 28.36 

crore (including O&M for 15 years) was sent to SMCG, GoUP on dated 29-09-2020 by 

C.E. Ganga, U.P. Jal Nigam, Lucknow.  

 

10.  Environmental Compensation (EC): The RO, Gorakhpur apprised the Committee 

that out of the identified 6 industrial/commercial units, 2 have deposited the full 

amount, 1 has deposited half of the penalty imposed and rest 3 were not traceable 

as they were operating on rent and have now closed their respective units. An EC of 

Rs.10 crore was imposed on the Gorakhpur Development Authority (GDA). The GDA 

has submitted an action taken report to the Committee wherein it has elaborated 

upon the inter-departmental work done for preserving flora and fauna and for 

preventing the Ramgarh lake from pollution. In the light of these steps, it has 

requested the Hon’ble NGT to discharge the penalty imposed on it (Refer Appendix 
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1). There has been significant delay in initiation of work of STPs at Khalilabad and 

Maghar towns, yet till date no EC has been imposed. 

From the updated progress, it is observed that very little work has been done towards 

tapping of drains, installation of CETP and STPs with a view to preventing pollution of these 

rivers so far. The State Government needs to arrange sufficient funds on priority for 

implementing the action plans made for making the rivers and water bodies pollution free. 

The UPPCB needs to be more active and vigilant in ensuring that the infrastructural and the 

remediation work actually results in improving the water quality.  

The Member Secretary, UPPCB is directed to send this report to the Registrar General, 

National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble 

Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary 

action. The report also be uploaded on the website of the Committee.   

02-09-2021

X Anant Kumar Singh

Anant Kumar Singh

Member, Oversight Committee

Signed by: ANANT KUMAR SINGH      

02-09-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE    

September 02, 2021 
 

Appendix : As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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